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' ' In this application, order dated 14.3,85
imposing. penalty of reduction and order dated 19.11,85 J-f‘-f‘
58, rejecting the appeal against the order of punishment - ——
* " has been challenged. The applicant had after rejection
: » of his appeal put in a review petition to the I 2
Director General, Department of Telecommunication, New *
Delhi on 7.1.86 as stated by the learned c ounsel for |
the applicant. ,a';l:his ppllcatlon%u}.d have been filed :
within 18 months 7.1.1986 i.e. by the July, 1987.It i
|

has been filed on 20.4,1988, It is barred. by limitatiocon
and, t herefore, dismlssedﬁ adnission stage, _
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